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AI'TENDANCE-CUM-ORDER SIIEET OF'THE HEARING OF PRINCIPAL BENCH OF THE
NATIONAI, COMPANY LAW TRIBUNAL ON 2.09.2016

NAME OF THE COMPANY: Sh. Ramnish Kumar Sharm

Vs

M/s. D. R. lohns Lab Pvt. Ltd. & Ors.

SECTION OF THE, COMPANIES ACT: 397/398

S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

I Fttr
I

\ fA<
rlt-

02nd September,2016
(A.K. Arora)
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ORDER

Registered office of the appricant company is in Derhi and therefore, the petitionhas to be heard by a Bench in Derhi. The matter has been erroneousry transferredto A'ahabad' Accordingry, cp No.46(ND)/2016 arongwith at the apprications/papers isordered to be transferred from Ailahabad to New oetii. rne Bench officer Alahabad isdirected to compry with the orders and send ail the fires back to New Derhi bench asearly as possible.

To come up on 15th September 2016

(CHIEF JUSTICE M.M. KUMAR)
PRESIDENT

(s.K. MOHAPA


